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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 297 OF 2026
(IA No. 366 / 2026)

IN THE MATTER OF:
ASHOK KUMAR SHARMA ...APPLICANT

VERSUS

CENTRAL POLLUTION CONTROL BOARD
& ORS. ....RESPONDENTS

ADDITIONAL AFFIDAVIT OF THE APPLICANT

I, Ashok Kumar Sharma, S/o Ram Kishan Sharma, R/o Ward No. 3,
@, Wlage Bharmala, Tehsil Bhattiyat, Chalama (134), Bakloh, Chamba,
f > / W‘*‘\ Hlmachal Pradesh — 176301, Aadhaar No. 4749 2220 9323, Mobile No.

VT (f’ ‘1. That 1, the Deponent, am the Applicant in the abovecaptioned
S— matter and have filed the Original Application (O.A) under
section 14 & 15 of the National Green Tribunal Act, 2010,
seeking stay upon the construction of the Petrol Pump (Retail
Outlet) situated at Khasra No. 447/63/1, Khata Khatouni No. 3/3

Min, Mohal, Ghural, Patwar, Circle Bathri, Tehsil Dalhousie,
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District Chamba (Himachal Pradesh), being set up in violation of

environmental norms with other related / consequential reliefs.

2. That the captioned O.A No. 297 / 2026 was listed before this
Hon’ble Tribunal on the 12.05.2026 and an adjournment was
sought on behalf of the Deponent to file additional affidavit
alongwith copies of the relevant documents, in support of
averments regarding proposed site of the Petrol Pump being
violative of the CPCB guidelines. In terms of the Order dated
12.05.2026, the matter has been fixed for further hearing on the
question of admission on 25.05.2026. The present affidavit is
being filed pursuant to the Order dated 12.05.2026, passed by this

O
, That the Deponent affirms that the plot size of the land is 30

N %% I\sz_eters X 28 Meters; upon which the Retail outlet of the
) %, 4bovementioned Petrol Pump is being constructed. The Rivulet
‘ } (Nala) is running parallel to the common outside boundary wall
\‘ | of the aforesaid plotted site of the Petrol Pump, as is more
conspicuously depicted in the Site & Rivulet (Nala) Demarcation
Plan of Khasra No. 447/63/1 & 60, being filed alongwith the
present affidavit as ANNEXURE-A1

4, That the Rivulet (Nala) is the nearest point water body, located at
a distance of only 25.56 Meters from the filling point of the three
fuel tanks of the Petrol Pump.

The distance between vent pipe of the filling point and the
Rivulet (Nala) is only 7.55 Meters,
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The distance between the dispensing unit 1 and the Rivulet (Nala)
is 17.05 Meters and the distance between the dispensing unit 2
and the Rivulet (Nala) is 14.68 Meters.

The above stated distances are also depicted in ANNEXURE-A1
and clearly make it apparent that the Petrol Pump retail outlet is
being constructed in total violation 50 Metres distance criterion
prescribed in the Addendum to the Central Pollution Control
Board (CPCB) Guidelines, applicable in case of setting up new

Petrol Pumps near water bodies.

_ 5. That the ANNEXURE-AL1 has been prepared by an Architect on

AP\
% the basis of the Musavi (Original Map prepared during the
- P \

['lf ~_ settlement process of the Village) and the Momi (Copy of the of

3 % ‘the Musavi, on which amendments reflecting changes to the map
SN\ 4

are recorded following the settlement). Copy of the

MY rresponding Musavi of the aforesaid land, as certified by the
‘Revenue Department, after comparing with the original, is being
filed as ANNEXURE-A2.

Copy of the corresponding Momi of the aforesaid land, as
certified by the Office Kanungo, Tehsil Office, Dalhousie is also
being filed as ANNEXURE-A3.

6. That the “BhuNaksha” of the aforesaid land extracted from the
official site of Government of Himachal Pradesh also confirms
that the waterbody (Rivulet) is running parallel to the site plot,
upon which the aforesaid Petrol Pump is being constructed. Copy
of the BhuNakhsa-Plot Report of the land, issued
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by the Government of Himachal Pradesh, is being filed as
ANNEXURE-A4.

. That the land offered by Respondent No. 12, for construction of

the aforesaid Petrol Pump, is situated in Khasra No. 447/63/1
(originally Khasra No. 63 that was subsequently partitioned vide
mutation dated 13.10.2023 into 447/63/1, 447/63/2, and
447/63/3), Khata Khatouni No. 3/3min, Muhal Ghural, Patwar
Circle Bathri, Tehsil Dalhousie, District Chamba (Himachal
Pradesh), and was acquired in favour of Mr. Manoj Kumar
(Respondent No. 13) from one Mr. Anil Kumar, vide lease deed
dated 11.10.2023 for 21 years (commencing 11.10.2023, ending

' offered land was her husband, i.e., Respondent No. 13.

Additionally, at the time of the application for the retail outlet,
even Respondent No. 13 did not have a valid right over the
property since the lease deed was signed before the mutation of
the land was done and on account of being devoid of all co-

owners being signatories, the lease deed was effectually void.

It is submitted that Clause 4(vi)(a) of ‘Guidelines on Selection of
Dealers for regular and rural retail outlets through the draw of

lots/bidding process’ clearly provides that in case the land offered
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is obtained vide a long-term lease and the same is not executed
by all co-owners, the lease deed shall be deemed invalid. It is
submitted that mutation and rectification pertaining to the lease
of the offered land was done subsequent to making of the
application for the retail outlet, and hence, the same speaks to the
continuous fraudulent conduct adopted by Respondent No. 12 &
Respondent No. 13. Copy of the concerned revenue record
depicting subsequent partition of the land into 447/63/1, 447/63/2
and 447/63/3 is being annexed herewith as ANNEXURE-AS.

8. That the Respondent No. 4 has intentionally not shown the
Rivulet (Nala) in the drawing (i.e. ANNEXURE-P6 to the main
petition) on the basis of which it has applied for construction

/ Tact, instead of showing the Rivulet (Nala), the Respondent No.4

\has falsely shown open land of 100 Meters in the aforesaid

its drawing; the approval would not be granted for the
construction of the retail outlet and license to operate the same

would also not be issued.

9. That the Petrol Pump is being constructed and set up not only in
total violation of Environmental Guidelines; but also
Administrative Guidelines. If the Petrol Pump comes into
operation and is allowed to function as a retail outlet for fuel, the
same is likely to contaminate the environment through water and
cause massive damage to the trees, fauna, flora and soil of the

surrounding area in which it is presently being constructed.
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10.That the aforesaid Petrol Pump that is being constructed and set
up is not at all required even for the sake of public utility; since
there are already 6 functional Petrol Pumps (i.e. 3 Petrol Pump
of Indian Oil Corporation, 2 Petrol Pumps of Hindustan
Petroleum Corporation Limited and 1 Petrol Pump of Bharat
Petroleum Corporation Limited) in operation within a span of 30
kms in the same area on the metalled road of National Highway
< No. 154A.

11.That the Hindustan Petroleum Corporation Limited already has 2

£ ?RY 1} other separate fuel retail outlet(s) within 20 kms (approx) of the

~

/ Al A4 aforesaid fuel retail outlet, forming the subject matter of the

Nl
o\ -

o
~ - =

S .‘,‘-‘"l
> 4

'captioned Original Application, pending before this Hon’ble

N Corporation Limited got completely filled with water and debris
from another Rivulet (Nala) in Chamba district, as it is in close
proximity of the aforesaid water body flowing next to it on a

different location.

13.That due to the aforesaid reasons and other grounds urged in the
Original Application. O.A. No. 297 / 2026 along with I.A. No.
366 / 2026 may be allowed for the prayers made thereunder.

DEPONENT
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VERIFICATION

Verified at. JagApwn- on this the. 2 sday of May 2026 that the
__contents of my aforesaid affidavit are true and correct to the best of my
E’hqvledgc and belief. No part thercof is false and nothing material is
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M Gmall Sunil Kumar <sunil.uttaranchal@gmail.com>

Advance Service of Additional Affidavit of the Applicant (O.A. no. 397 of 2026 in L.A.
no. 366 of 2026, Ashok Kumar Sharma VS. Central Pollution Control Board & Others)

1 message

Sunil Kumar <sunil.uttaranchal@gmail.com> 22 May 2026 at 15:20
To: mscb.cpcb@nic.in, mspcb-hp@nic.in, dyccechandigarh@explosives.gov.in, shml.retrm@hpcl.in, dc-cha-hp@nic.in, adg-
acb-hp@nic.in, sdmdal-cha-hp@nic.in, ee_salooni@rediffmail.com, head-fordivdal-hp@hp.gov.in, thqdal-cha-hp@nic.in

Cc: Volksgeistjurix@gmail.com, Chambers@sourabhmalhotra.com

Dear All

Please find attached advance copy of the captioned Additional Affidavit of the Applicant
(O.A. no. 397 of 2026 in I.A. no. 366 of 2026, Ashok Kumar Sharma VS. Central Pollution
Control Board & Others) for your record. All Respondent(s) are marked on the present
email.

Regards,

SOURABH MALHOTRA
ADVOCATES FOR THE APPLICANT
C-78/79, LGF, LAJPAT NAGAR PART-II
NEW DELHI (SOUTH)- 110024, INDIA
#WIRED: 011-79612049, 011-29812936
#WIRELESS: 09811352442, 09811352440
Email: Volksgeistjurix@gmail.com
Chambers@sourabhmalhotra.com

I-:I ADDITIONAL AFFIDAVIT OF THE APPLICANT.pdf
3936K
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